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Demand to prioritize the idea of protecting health of

citizens in air pollution laws

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, air pollution is a national
emergency. According to the Air Quality Life Index (AQLI), our average citizen would
live 4.3 years longer if India were to clean its air. To win our war against air pollution,
we need better regulations and stronger laws. In 1981, India passed the Air (Prevention
and Control of Pollution) Act. Our law does not once mention "protecting health".
This makes it far too easy to prioritize the interests of polluters over the well-being
of our people. In contrast, "protecting health” is the principal objective in the laws
of nearly all nations that have successfully combatted air pollution. We need to amend

our air pollution laws to prioritize "health and productivity of citizens."
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TTransliteration in Urdu Script.
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SHRI K. K. RAGESH (Kerala): Sir, I also associate myself with the mention made
by the hon. Member.

SHRI A K. SELVARAJ (Tamil Nadu): Sir, I also associate myself with the mention
made by the hon. Member.

SHRIMATI VIILA SATHYANANTH (Tamil Nadu): Sir, I also associate myself
with the mention made by the hon. Member.

SHRI ELAMARAM KAREEM (Kerala): Sir, I also associate myself with the mention
made by the hon. Member.

SHRI VAIKO (Tamil Nadu): Sir, I also associate myself with the mention made
by the hon. Member.

PROF. JOGEN CHOWDHURY (West Bengal): Sir, T also associate myself with the

mention made by the hon. Member.

SHRI AHAMED HASSAN (West Bengal): Sir, [ also associate myself with the

mention made by the hon. Member.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, I also associate mysell with
the mention made by the hon. Member.

SHRI MANAS RANJAN BHUNIA (West Bengal): Sir, | also associate myself with

the mention made by the hon. Member.

Demand for collateral free term loans to landless and

small farmers in Odisha

SHRI PRASHANTA NANDA {Odisha): Sir, bank requires proof of land ownership.
Landless farmers (sharecroppers) are not eligible leading to limited penetration by formal
financial institutions. Ninety per cent of farmers in Odisha are small and marginal. To
remain profitable, most of them supplement their (<2 acres) land with another 5-6 acres
from other land owners taken on oral lease for which they don't have valid documentation.
This inhibits their access to formal credit institutions and leads tc dependence on
informal channels for credit which results in agrarian stress. In line with the CGTMSE

in which collateral free loans are available up to I2 crore, Odisha proposes a CGTA



